
NATIONAI COMPANY IAW TRIAUNAI-
NEW DELHI BENCH

NEW DELHI

c. P, NO. 12(NO)2016
cA. NO.

PRESENT: SMT.INAMAIHOTRA
Hon'ble Member (l)

ATTENOANCE.CUM.ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAICOMPANY IAWTRIBUNALON 06.10.2015

NAME OFTHE COMPANY: !l/s. SRS Ltd.

SECTION OFTHE COMPANIES ACTI74 {2)
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ORDER

A f.esh propGdl h* b€€D given which also rgui.es furrher modiiicarion. It hs
been sqgested by the ld. Cotrnsel for the petitioner rhar all depcirs w} ..h have alEady

matured an<l are oltsianding upto Sepremb€r 2016, steps shall b€ raken to liquidat€

them vithin the period of on€ year. With r€sFcr to IDs whicl are yet |o mature fte

proposl ofliquiilating rhe sane up ro 8s50,0001on rime is accepted provisionally.

2. The petitioner is being aked to reork rhe (hedul. with respecr to FDs der
R.,50,000 i. a phsed manner of liquidating it propoftlonately acrcs n:. rt::oqi!o6

3. Thc p€tjtion€r subftits thar thel are going ro nake seponte p, )visions fo. a]l

haidship/Senlor citians over 80 yeN evert quarter All applications wlich arc Neived

by tlem, cop/ of which be given to the B€nch Olficer, shall be r€viewed every qurer
and the amount shall be disbused after due apprcval of the Bench.

4. ToLome upon 17.10.20rb,
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